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U7 Heand e .M Ravdas, learsed Counsel

\‘ hed, O\C& Dy 2%\&\- fer the Appligant and Mc.D.N.Mishra, léarned

Standing Ceunsel (Railways) en whem a espy
of the petitien has been served, In view of
the simple natucre of prayer made in this

| Original Appléecation, I preceed te dispess
of this eriginal Applicatien at the stage

of Admissien.

Shert faets of this case are that
while dispesing ef the Original Applicatien
Mo .619/2999 en 19th Octeber, 2000 earlier
. /filed By the Asplicant, a Pivisien Bench ef this
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ORDERS OF THE TRIBUNAL

Tribunal,directed the Appellate Autherity te
dispese of the appeal of the Applicant
expeditiously.The relevant pertien ef the erder/
judgment dated 19th Octeber, 2008 is extracted
belows

"gx xx the appeal,under sueh circumstances
shall net be dismissed en the greund of
limicatieon and the appellate Autherity ‘

shall dispese of the same gwiuogsl%.
The impugned erder under Annexure wi |
remain ;_%_ perative till the dispesal eof
the appeal as directed abeve®,

I¢ is the case eof the Applicant that
he susmitted the appeal under Annexure-4,
dated 3-1-2001 which has been received by the
aespo;ﬂent: en 4-1-2001.Altheugh merethan a year
have elapsed in between, the Respendent/Appellate
Autherity,has net yet passed any erder on the
appeal,under Annexure -4 and in the said premises,
the Applimant has filed the present eriginal '
Asplicatien fer a directien te the Appellate
Autherity te lispose of his appeal within a
5 qpec#f#eQ. time. The prayer as made in the
e oud W  present Otiginalh Applicatien is extracted belews

®(4) Issue a directien te the Respendent
Ne .2 te pass apprepriate erders on
the appeal presented vide Annexure =2
Rkeeping in view the emwservatien
centained in Annexure-l;

2I3% 0 Alternatively it is prayed
that Respendent Ne .3 wedirected
te pass apprepriate erder (s) en
the memerandum ef Appeal vide
Annexure-4 keeping in view the
ewservation centained in Annexure-1%

Having heard Mr.Ramdas, learned ocsunsel

gor the Applicant and Mr.Ramdas, learned Ceunsel
' fer’ the applicant appearing fer the rRailways,

the Respendents (especially Respendent Be .3) are
/ N
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Centd...0rder Ne.l,Bt.10-04-20

directed te dispese of the appeal of the Applicant (under
Annexure-4) within a peried ef feur weeks frem the date
of receipt of a cepy of this erder, Reeping in view the
ebservations made in the earlier Original Applicatien
¥o .619/1999 dispesed of on 19th of Octeber, 2000.

In the result, this Original Applicatien is
dispesed of with the ebservatiens and directiens made abeve.
Ne cests,

Send cepy of this erder alengwith cepies of
the Original Applicatien te the Rgspondent Ne.? at the
cest of the Applicant. As undertaken by Mr.Ramdas,
the required pestages shall e furnished by 12-4-2002.

Hand ever free cepy of this erder te the Advecate fer the
Applicant and Mr.Mishra,learned Standing Ceunsel fer the
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